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NATIONAL COMPANY LAW TRTBUNAL, MUMBAI BENCH, MUMBA!

authority especially civil proceeding shall remain suspendeduntil moratorium period

is completed. [n the same Section, Sub Section 3 says that if at all Central

Govemment is interested to exempt any ofthe dues payable by the Corporate Debtor

fiom moratorium, it will be notified by the Central Govemment in consultation with

any financial sector/regulator, as the case may be.

Since the legislature itself has stated that dues notified by the Centrat

Government alone will be exernpted from the moratorium, it has to be construed that

dues payable by rhe Corporate Debtor to the Central Govemment are not exempted

unless such debts are notified by the Central Government. Since powers for

exemption of debt payable to the Central Goyemment from morato um is vested

with the Central Govemment in consultation, if at all any ctass of debt is to be

exempted, the Central Goyemment will notify the same, until such time, realisation

of all dues to Central Govemment falls within the ambit of moratorium.

By giving a conjoint reading to sub-section l(a) and sub section 3 of Section

14 and also by seeing other provisions of IB Code, now it has not been teated as

crown debt, it has been made like any of the debt falling within the ambit of
operational debt, therefore, the dues of the Govemment now cannot be seen as

considered as before, i.e. under Companies Act, 1956. Since the legislature itself

made govemment dues as a part of operational debt and for there being a power

vested with Central Gov€mment to notiS/ the debts as and when it requires, realising

such dues while moratorium pending against the company shall be put on hold until

momtorium period is compleled.

Therefore, R3 is hereby directed not to act on gamishee notices until

moratorium period is completed.

Accordingly, this application is disposed of.

V. NALLASENAPATHY
Member(Technical)

B. S. V. PRAKASH KUMAR
Member (Judicial)
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